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DIRECTION

fuhicg!: Direction under section 13, read with sub-clauses (i) and (v) or clause (b)
of sub'section (i) ofsection- 11, ofthe Telecom Regulatory Authority oflndia Act
1997 (24 of 1997)and regulation 9 ofthe Standards ofQuality of Service of Basic
Telephone Seruice {wife line) and Cellular luobile Telephone setuice Regularions,
2009 (7 of2009) dated the 20th March 2009 to submitdata throuqh web,service of

D.ted: 12'i lanuarv, 2016

4. And whe.eas sub regulaiion (3) of r€gLrlation 8 ofthe reguallons provides that the
Aulhorily may, from iime to lime, eilher by order or by direclior specify ufilorrn record

F.No, 305-3/2014-aoqpl)--- Whereas lhe Telecom Regulatory Aulhorty of India
(hereinafter refered as the Authorlty), estab ished under sub-section (1) or secllon 3 of
the Te ecom Regu alory Aulhority of ndia Aci, 1997 (24 of 1 997) (hereinafler relered to
as TRAI Act), has been enirusied with dlscharge of cerlain tunctions, inter alia, to
reguaie ihe ielecommLnicalion servicesi ensure technica compalibilitv and elfeclive
inierconneclion ben eef difierenl service provideB; laydown the siandards of quaLjty
of service to be provided bythe serylce provlders and ensure the quality ofsetoice and
conducl the periodicalsuruey oi such sefrice provlded by ihe setoice providec so asto
proiecl lhe lnierest of the consLmers of te ecommunications seryicei

2. And whereas lhe Aulhoriiy has, in exefcise oi iis power conferred by seclion 36,
read with sub causes (i) and (v) of clarse (b) and clause (d) of sub-section (1) or
section 11, oI TRAI Aci made lhe Ouaily of Seruice oI Basc Telephone Setoice
(Wire ine) and cellular MobiLe Telephone Sefrice Resulaiions, 2009 (7 or 2009) dated
the 20th March, 2009 (hereinaft€r refered lo as ihe regr ations) provjdlig lhat every
seruie provider shalL meel the QualitvofSeruice benchmarks for celular mobjb seruice
in respect oteach parameler specifed under the said regulallons

3, And whereas subiegulalio. (3) of €gulation 5 oI reguailons, lnter alia, provides
that lhe Auihoiiy may, from time to time, through audii and objective assessmenl of
qua ity of seryice conducled eilher by its own oficers or employees or lhrough af
agency appoinled by it, veriry and assess the pe.rormance by ihe @lluaf mobile
telephone seryice provider of the Qualiiy oI seryice benchmarks of each pa€meterfor
the cellular moblletelephone setuice speclfied ln subiesulation (1)i



keeping procedures and formals, inctuding gudeljres on
various Ouaity of Setolce parameteF specitied in lhese

measurement methodology for
regu aiions, lo be lo lowed by

5. And whereas regulation I ofthe regutalions, inter aia provtdesthat every seruice
provid€r sha lsu-bmii io theAutho ty tc compljan@ reports ofbenchmarks n dspect of
edlh Q ralily of SeMce od an ete. qoe! ried LndFr reSutarcn 1 dnd regr at;on 5 r; s rf

.r s,, h oe.iodic nlev. c ond w,rhin sLcl ime thl, a> . ay be
specifiedbyiheAulhoriiy,iromtimeioUme byanorderordirection,

And 4lereas_ rh.. Auhontu, il orde to sfeamf E t.e aJo I ot daE .etal rg to
reh{or( peio nrne f irn shed b,, Ll e s-arce prov oe.,Ftd a reer I I wih Ll e . elice
provider on l4ih September, 2015 wherein the setoice providers were asked to submil
lhe said data lhrough web-seryice to lhe seryer Tetecom Consumef Compatnis
[4onitoing system(TccMs) porlat orlhe Aulhorry]

7. And whereas the Aulhority as requesie.t by the seryice provder durtfg lhe
me.Ptmq reierPd lo- | ihF p.eceo I o oard \ide 

's 
c-fa.s drr4o ll e tct I seple;be.

2015€t ihF l7h Septe-oer.20t5 orovideo ro tfe sefr@ proroe6 rhe.or-drs -or
subm nrng dal. throlqh web-serycei

8. Ard whereds a.olTr npFrilg wd> nFtd wLl rte s"toile provide.s ol he 2,sr
Septelber,2015 lo ossess rhe p eprredress ot lF s"ruice orovd"rg .o no. I oald,
?lalng to reiwo'k penoralle. ro tF AL.ho rry rhroLSl web.cetuice c d h te :did
f.ae[ng fe reore>e.ra.ive of Nc ga\e p esa..a.ior on rype o tr.oraarol lo be
uploaded on seruer of TCCMS portat of ihe Authority, Ceit N4asler dala. datv Cetl

9. And whereas the Aulhority vide ils e maitdated ihe 22nd Seplember.2ols sent io
:eY'e p'oy'de'" tle oresenra.iol 'l power poill ior atproroeobyNcarorevis6d
Pefor-. ror Lp.oadir o of.Ft'\eNvot dala l lte s-1e. o. ,"dVS por'" o. t1e

0 Ard sfe ea.s-parale m-et:.g wrl at tesea,cepbvoe6{e.et-eocrN.Cor
diff-renr dale> wl-re:r I re rechr -dtdrd o.he. >suec retalrg ro rfF:nptemenE.ior ol
web-seruice based submission of data were discussed and resotvedi

.t. a1d wte.eds l5p au'1orrv heo a reerl 9 $.t- tfe setoice proaoeG on lne 20
NoveTber, 201 ) whe.e n a I Ine .-rui( e pro /oe.q *ere d,rpo .o Lp ord h- nas.er oata.t tesi $e web sadice lor uotoao rg ddiv @ rcMori p..dreiea da., lo -efr.rof
TCCMS oorlal of the Aurhoriiv

12. And whereas in order io finatise ihe formals ior submission of data lhrough web_
sefr!.a tfe Arthdily led d rFelirq w h fe COA|/AJSpt.na ,eruce p.ovoeri or tre27' NovembFr 20l. wlerein the sFto (e p ov,oe.q ilfol ed.h- ALl o;ry.h:r Lhe] dreri pm@ss of devetoptng rhe web-seryice and tesrins was ii rhe adva;ce siaa; ard



€quesled ihe Aulhoity io foNard lhe masier exce sheet lo attihe seryi@ providers
and rn caseanyseruice provider requires any clarification, lhey may rcven back to TRAI
by 29.11.2015, failjng which ii wlll be presumed thal no clarilicaUon is required by lhe
seruice providers and accordingly, the masler excet masier sheets weE foNarded to
seruice providers lhrough e-mai dated the 27o November. 20151

13. And whereas the se&ice provideB have railed lo upload lhe dala lhrough web
servi@ iolhe setoer otTCCMS porialoflhe Authortyl

14. Andwhereas onihe request ofihe Ce lular Operaiors Associalton India, a meeling
was held by lhe Auihority wlth lheseryice provideB on the 3rd December,2Ol5 wherein
issues raised by ihe seryice prcvideB were discussed and cla.ified and lhe oulcome of
lhe meeiing was informed lo al seryice provlders vlde e mai dated the 3rd December
2015,

15. Now iherefore, ihe Authority, ln exercise of lhe powe6 confered upon it under
s€ciion 13, read wilh sub clauses (i) and (v) of clause (b) ofsub-section (j) of secrion
11, or lhe Te ecom Resuratory Autho.ity of India Act, 1997 (24 of j997) and sub-
feguation (3) of.egulation 8 and resulaiion 9 of lhe Qualitv of Seeice of Basic
Telephone SeNice (Wrrcline) and Celular Mobile Telephone seNice Resutarions,
2009 (7 of 2009) dared the 20lh March, 2009, hereby direcls a[ celular mobi]e seryice
pmviders to provide, wilhin ten days of the date oI issue ofthis Direcljon:

(D

(ii)

The N,4aster Cell daia oi nenrork parameiers
nunrberTRAl^{ebservice /1 at annexure-1, to
Upload daily ceLl nehrork paramelers dala to
Auihorily lhrough web serylce as per for,ral

in l\4s-ex@l as per the format

sefrer of TCCI4S porta of ihe
numberTRAllrebseruice/2 at

Advisor(aoS)

1 . All Unified Access Seruice Provlders
2. Cellu ar Mobile service providers
3. Bharat Sanchar Nigam Ltd.
4. Mahanagar Telephone Nigam Ltd.

Copvto:

1. COAI
2. AUSPT.
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cell souncins Busy Hou(cBBN)



Ndwo* rvpo 2cl3G/cDMA d.

Time conenant Busv FounrcBH)
Fquipped Capa.ny of NAv in Ertang
Tota rGffichandled nTcB| iiE ans

Tobrnumberofdropson TcH in TCBH

Thetobr nunberof droppedsoccH.hannek in 3 ce I inTcsH

Numberof.ereased connedion on sDccH du; b rcH an;i;;;oG;

gnal ins connedions due io tran$oder resource
ng llre immediare asisnment on TcH inTcsB

carratempr on lhesDccH inTCEH

congestion counter ror celr(sDccH) in rcsH

9u.ce$fulM5 (h.nne e3tabli5hmena on SDCCH inTcBu

Numberoffi6ta$ignmenr artemph on TcH tn TCBH

Nuhberof asiSnmenr.omptere h

propped rcF conngdion n cBBrl

Numberof TcH A$isnmenrtumptere'n cBBH

Sumofsu..e$fullncomineHandove6 inCBBH

Tordr0u Ar. o x 
' 
gu "oa. I rhns {"..ird"our.cefl.1bo

Differenl shdea/websetoice need to be prepared forea.h Nerwo*tvpe)


